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MR. SPEAKER : I am not allowing.
Matters under Rule 377, Shri Sudhir
Sawant

(Interruptions)*

MR. SPEAKER : This is not going
on regard.

(Interruptions)*

MR. SPEAKER: Mr. Sonkar, you
do not know how you can discuss it
on the floor of the House.

(Interruptions)

MR. SPEAKER : I am facilitating a
full-scale discussion on this and yet
you are standing up and speaking
something which is not relevant.

(Interruptions)

MR. SPEAKER: I have gone to
something else.

13.12 hrs.
MATTERS UNDER RULE 377

(i) Need to reconsider the proposal
to dismantle the airport at
Ratnagiri

[English]

SHRI SUDHIR SAWANT (Raja-
pur): Ratnagiri and Sindhudurg dis-
tricts of Maharashtra are the most
backward regions in the country,
mainly due to lack of communication
facilities. The Government has decid-
ed to dismantle the airport at Ratna-
giri which is the only airport in the
region. This has caused grave concern
in the people of the region and is con-
sidered a retrograde step. The said
work for dismantling should be termi-
nated immediately. '

(ii) Need to construct a bridge over
river Koel in Rourkela

KUMARI FRIDA TOPNO (Sun-
dargarh): Nearly two-third of the
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steel city of Rourkela is surrounded
by Koel river separating nearly 1.5
lakh tribals from the rest of the world
for a period of over six months during
rainy season. Most part of Nuagaon
block remains cut off from the rest of
the world. Mainly Kacharu. G.P.
under Nuagaon Block has no educa-
tional facilities for the children as a
result of which they come to Rour-
kela, crossing the river Koel by ferry
boat. Twice in the recent past there
had been boat mishaps which caused
the death of many innocent children.
The daily labourers and the vegetable
growers mostly the tribals of the near-
by villages across the river Koel main-
ly depend on Rourkela city for their
daily bread. In the interest of the edu-
cation of the children and livelihood
of thousands of tribals living below
poverty line, I request the Govern-
ment to construct a bridge over river
Koel, which will connect Rourkela
city with many tribal villages in Nua-
gaon block in the distriot of Sundar-
garh, Orissa.

(iii) Need to constitute an indepen-
dent authority to assess the da-
mage caused due to monsoon in
Kerala recently

PROF. SAVITHRI LAKSHMA-
NAN (Mukundapuram): Sir, as a
result of the South West Monsoon in
Kerala, upto 9-7-1991, 104 persons
died and 103 suffered injuries, 859
Relief Camps were opened for the
immediate temporary rehabilitation, of
affected persons. 53,847 hectares of
agricultural crops have been comple-
tely damaged. In  5,23,345 hectares
agricultural land, partial damages oc-
curred. The total loss is estimated as
Rs. 92.40 crores in Agriculture itself.

Damages occurred to sea walls,
minor irrigation structures, river banks
and canals, bunds, roads are estimat-
ed separately. The total loss is esti-
mated to be Rs. 318.39 crores as on
30-6-1991.

At the Relief Centres, food, cloth-
ing, medical facilities, etc. were
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provided as immediate relief to the
sufferers. Free rations have been sup-
plied, ex-gratia payments have been
given to the badly affected persons.

The Calamity Relief Fund of Rs.
31 crores, allocated in the current
Kerala Budget is not sufficient to meet
the whole demand. An amount of
Rs. 75 to Rs. 100 crores is urgently re-
quired by the Kerala Government to
meet their demands.

I would urge upon the Government
of India to constitute an independent
authority to assess the total damages
and grant the aid as Central assistance
immediately to Kerala Government.

(iv) Need to declare Kota, Rajas-
than as a ‘B’ grade city

[Tmn&faﬂ'on]

SHRI DAU DAYAL JOSHI
(Kota): Mr. Speaker, Sir, I would like
to draw your attention io the follow-
ing matter under Rule 377.

Despite all endeavours. the indus-
trial capital of Rajasthan. Kota has
not been declared as a ‘B’ grade city.
although many cities which have a
lesser population than that of Kota
have been granted that status. Kota
city is fully eligible for that status. as
per the criteria laid down by the Union
Government. . Besides it, the popula-
tion of Kota city during the last ten
years has increased more than any
other city of the state. On the basis
of population also Kota is eligible
for granting ‘B’ grade city status.
Moreover, important industrial units
and scientific institutioas. including an
Atomic Power Project, Railway Wagon
workshop a heavy water plant and
NTPC power station, are Ilocated
there. Therefore, the Government
should -detlare Kota, as 'a ‘B’ grade
city, without any delay. '

- -(v) Need to re-introduce air service
from Surat to Bhavnagar—
Delhi etc.

. SHRI KASHIRAM RANA. (Surat):
Mr. Speaker, Sir, T would like to draw
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the attention of the House to the fol-
lowing matter, under Rule 377.

“For the past many years, the Vayu-
doot service on the Bombay-Surat-
Daman and Bhavnagar route was
functioning quite smoothly and the
airline used to earn a sizable profit
also. Lakhs of people belonging to
Saurashtra are settled in Surat and
thousands of people: involved in dia-
mond business, regularly go to Bhav-
nagar from Surat. There was also a
demand to increase the frequency of
this service from thrice a week to a
daily service. However, two-and a
half months back, Vayudoot suspend-
ed this service without even informing
the public.

Similarly, about eight months back.
a regular air service from Surat to
Delhi via Udaipur was also introduc-
ed. Lakhs of businessmen and other
employees from North India are sett-
led in Surat and they regularly visit
Delhi. This was the reason which
prompted the introduction of this ser-
vice. People from all walks of life
praised the introduction of this service
and Vayudoot was earning a fat re-
venue from this service, but about
two and a half months back, even this
service was suspended.

In terms of population and indus-
tries: Surat is the most prominent and
important city of Gujarat. It has a
population of more than twenty lakhs
and the city is famous for its [liamond
industry, artsilk cloth and Zari (em-
broidery) work. Therefore, it is very
much important and necessarv to have
air services between Surat and Bhav-
nagar and Surat and Delhi. Not only
this, the Surat (Magdala) ai-port sho-
uld be expanded and developed as a
national level airport.

Therefore, T request the Govern-
ment to conduct an inquiry to find
out the people responsible for the sus-
pension of the air sérvices on the Su-
rat-Dethi and Surat-Bhavnagar roufes,
the closure of the Magdala airport
and the shifting and transfer of all
machinery and staff to Jamnagar and



